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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THURSDAY, THE NINETEENTH DAY OF FEBRUARY

TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NOS: 209 AND 210 0F 2026

w.A.No.209 of 2026

AND

Writ Appeal under clause 15 of the Letters Patent Preferred Against the Order Dated

12t02i2il26, in W.P.No.3623 of 2026 on the file of the High Court'

Between:

Pallam Shreetan Aryan, Minor, Aged about ^17 
years, Rep by his. 

^Natural
ci,rrJi"nTfrin"i, Palllm'Narendar 5/o Pallam Sitaramulu, Aged about,19-I9"r"'
nlo e+ojlt alf, 

' 
Arvind Nagar, Ramantpur' Amberpet' Hyderabad' lelangana -

500013.

.....APPELLANT

1 . The Telangana State Board of lntermediate Education' Rep by its

Commissidner and Secretary, Vidhya Bhavan' Nampally, Hyderabad -
500001 .

2. State of Telangana, Rep. by its Secretary, Education Department, Secretariat'
Hyderabad-

3. Sree Venkateshwara JuniorCollege of Commerce, 16, 11,74013125,2511,
2512, 2513, Dilsukh Nagar, Hyderabad - 500036

.....RESPONDENTS

|.A.NO:2 OF 2026

Petition Under section 151 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the Respondents, more specificafly Respondent No. 'r Board to issue hafl ticket tothe Petitioner for writing the rntermediate pubric Theory Examinations that arescheduled to commence frcm 26to2t2026 ro 13ro3tzo26 by conducting pr""ti""t
examination, by either manually or through any alternative mechanism.



Counsel for Appellant : SRI MOHAMMED OMER FAROOQ

Counsel For Respondent No.1 : SRI RAJ KUMAR RUDRA

Counsel lbr Respondent No.2 : GP FOR EDUCATION

Counsel fcr Respondent No.3: SRI RAJ MOHAN RODDA

W.A.NO: 210 OF 2026

Writ Appeal under clause '15 of the Letters Patent Preferred Against the Order Dated
12-02-202e in V/.P.No 3532 of 2026 on the file of the High Court.

Between:

Akshara Rt:ddy Valluru, Minor aged 17 yea$, Occ Student, Rl/o Chandanagar,
Hyderabad, Represented by her natural guardian/father V Jagan Mohan Reddy

.....APPELLANT
AND

1

2

Board of lntermediate Education, Represented by its Secretary, Vidya
Bhavan, Nampally, Hyderabad -500001 .

State of Telangana, Represented by its Secretary, Education Dept..
Secretariat, Hyderabad.

PetitionUndersectionl5lCPCprayingthatinthecircumstancesstatedin
the affidavit filt:d in support of the petition, the High court may be pleased to direct

ii..p""i""t N,). 1 to issue hall ticket to the Appellant and permit her to appear in

the )nd Year lrrtermediate Examination scheduled to be conducted by Respondent

No. 1 from 26.Q2.2o26.

3. Vidyapeeth Junror College, Kukatpally, MedchalMalkajgiri District, Rep. by its
Princip al.

.....RESPONDENTS

|.A.NO:3 OF 2026

I.A.No'.20F 2026

of 2O26

Counsel for Appellant: SRI K'HARSHITHA REDDY

Counsel for Re:;pondent No'1 : SRI RAJ KUMAR RUDRA

Petition tinder Section 151 CPC praying that in th-e circumstances stated in

the affidavit fik:d in support oi tnL p"iitioi-t, ihe Higtr Court may be pleased to

suspend the OrCer ar p oz ZOiZA ialsed by tne Ld Single Judge in WP No 3532



Counsel for Respondent No.2 : GP FOR EDUCATION

Counsel for Respondent No.3 : SRI RAJ MOHAN RODDA

The Court made the following COMMON JUDGMENT : -



IN T}IE HIG H COIJIIT FOR 'I'HE STATE OI- I'I'LANGANA

AT IIYDT]II,AI}AI)

TIIE TION'I}LE TIIE CHI[F.IUSTICE SRI APART]STI KUMAR SINGTI

AND

'TTTE HON'BI,E SITI JUSTICE G.M.N{OHIUI)DIN

WRITAPPltAl- Nos.209 and 210 ot2026

Dated: 19.02.2026

W.A.No.209 of 2026

lletu'ecn:

['allarl S h reetu n Ari'an
. ..Appellant

and

1'hc felanitana State lloard of lnterniediatc Education.

Rcp. by i1s Cotlrnissiottcr and Secrctary.

Vidhva llh,rvan. Nanrpally. [lr'derabad - 500 00 l-

and 2 others.
... Respondcn ts

w.A .No.2l( ) ol'2026

Betu cen:

Alishara Recldl' Val Ittrtt
...ApPellant

and

Iloitrd ol' Itrtt:rtrccliate LdtLcirtion'

Reprcsontetl bv its Sccrctarl ' Vid.va Bhavan'

NamPalh, H-vdetabad - 500 o0 I '

otld 2 othors ...RcsPondents
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COM MON J t]DGMEN'I:

l.earned counsel Sri Mtrhamurcd Oruer Farooq appears lor tlte

appcllant in W A No 209 o{'2026.

l,earnetl coutiscl Sri Pradyumatt

counsel Ms K l larshitl-ra l{edcly' appears for the appcllant tn

W.A.No.2 t0 of 2026'

l-earned counscl Sri t{a-l Kuniar Rudra appears lbr respondcnt

No. t - Tctangana Statc Board of lntcrtnediate Education'

Learued counsel Sri Raja Mohan tlodda appears lor lespondent

No.l in \\ .A.No.l()t) of l()16

I-earned coutrscl Sri [].f'avan appcars for respondent No 3

Kaistha, rePlcsentlng learncd

ln

W.A.No.2l0 o12026

2. .t-hc 
prcscnt \\ rit appeals arise out of' the common interloctrtor'1

ordcr dated 12.02.2026 passcd by the learned writ coult in

W.P.Nos.3623 and 3532 of 2026 filed by the appcllants respecrivei),

l. -fhc ap|rcllants in both thcsc appeals, rvho are rninors. are

rcprcsentcd through thcir natural guardians. They have preferred thcsc

appeals, as the learncd u,rit court did not issue any specific direction

upon respondcul No. I - '1'clan.eana Statc Board of Intcrnrcdiate

Education (hereinaltcr relerrcd to as, "the Board,,) lor rcgistering thern



to face the class l2'r' finai exanrinations schedured fiom 26,h February,
2026.

I re cuse of borh rhc appcrJarlts is that trrey rra'c.joired crass t2
()n trans I'er fionr anothr-'r collcge in rcspondcnt No.j colleges
(hereinatier rclbrred to as. ..the 

colicges..) on 10.07.202-; ancl 02..06.2025

respectively. The colleges admit that because of their nristake. the

names of'the appellanrs could not be rcgistered on thc portal ol.the

Iloard bv the cut-oll darc i.e.. 20.0ti.202.i a,d Iarcr b-r. the exrr:nded dare

ol 17 .09.2025 . The appellants \vere completell. in dark about rhis

aspect. Il(r\\,eYcr. rvhcn hall tickets ri,ere issued to otltor studcnts. they

rcalized thitt thcir narncs have not hccn registcrcd rrith thc lloarcl and

that is horv they approached thc learncd rr rit courr.

.+

5. Lcarred counsel tbr tlie Iloard subr.r.rits that the process lor

holding tht: crarninatiorrs is at an adr anccd stagc. 'I hc Board's

rcgulations do not pcrrnit. resistration bo'ond the cut-o11- date, as whole

lot ol proce':;scs are inr ol,.'ctl in holding thc cxanrinations

6. Horv,:r'cr. it is al:ro not in disputc that thc Iault lies rr'ith thc

collcges anc not \\'ith the appcllants. If thc appcllants arc not allowed to

register and takc the cxanrinations, they rvould losc ono precious year ol

thcir acadcnric career lol the tault of'the collegcs. It lurther appears that
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otlier such studcnts had pref.erred writ petitions bcing aggrievcd by non_

issuance of hall tickets. uut. in thcir cascs. interim relief ,u'as granted b)

the lea.ncd *'rit court since trreir,alncs wcre rcgistered. but thc ree *as

not deposited by thc colleges in tirne. In both types olcascs, thc lault is

r'vith thc colleges lor ."r hich thc students nray have to sufl.er.

7. IL is not in disputc that the admission of the appellants is within

thc intakc capacitv ol the colleges.

8. Learned counsel lbr the Board has expr.essed concem that ifsuch

reliel at this stage ol ensuing exarninations is allowed, several other

students rrright approach thc coun lbr siruilar reliet.

9. Horvcver-. rvc arc ol- thc vicu, that in a case likc this rvherc thc

mistake is on the part o['the collcges, thc apprehension that flood gatcs

rvould operr rvoulrl not rcstrain the court litnt granting equitable relicfto

thc appellants rr ho havc not conlmitted an1.. lault on their. part in thc

entire statc o I allairs

10. Therclbrc. s,c dirccr tlie Board to allou,the appellants to register

with requisite f'ee ctc.. through the conccrned collcges in question by

tomonow i.e., 20.02.2026. and issue hall tickcts to the appellants lor

lacing thc ensuing Class 12,r, cxaurinations schcduled from 26.02.2026.



)

I l. l-earned counsel fbr thc appellants submit that since the practical

examir ations havc already been conducted. similar rclief as was granted

bv the learncd rvrit court in the case of other students in W.P.No.4l78 of

2026 and analogous ri'rit petitions. may also bc granted to the appellants,

othenvisc they rvould not be able to takc the practical exarninations

12. !n the lacts and circumstances, since rvc have granted the reliel to

the apl)ellants lor taking the cxaminations, the Board shall also take

appropriate stcps to enable the appellants to appear lor the practical

cxaminations on the same lincs as directcd by the learned writ court in

the cast: of the othcr studcnts rcferred to hcreinabove.

13. -fhe u,rit appeals are accordingly disposed of rvith the aforcsaid

directions. Let it be made clcar that this shall not be treated as a

precedent. l'herc shall be no order as to costs

1,4iscellaneous applications pending. il-any. shall stand closed

SD/.N.CHANDRA SEKH
//TRUE COPY//
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HIGH COURT

DATED:1910212026
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-.\!snirCOMMON JUDGMENT

WA.Nor;.209 AND 210 of 2026

DISPOSiING OF BOTH THE
WRIT APPEALS WITHOUT COSTS.
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